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IN THE CENTRAL ADMiﬁISTﬁATIVE TRIBUNAi,_JAIPURiBENCH, JALPUR.
C.P.No.93)2f01 : A " Date of order: 13.8.2002 ~
. Nar Halri Sharma K |
...Applicant.
Ve, I o -
1. Sh.K.S.Achar,pUnder Secretary, DOPT;-Mini-}of Personhel,>
Public Grievances & Pensions, North Blpek Nepvbelhi.
2. ‘Shri Irderjlt Knanna/~Ch1ef Secretary, Govt of Rajasthan,

Jaipur

"
e

3. Shri Ashok Sampatram, Secretary, Deptt,of Personnel, *

 Secrstariat, Jalpur.
.« «Respondents. .

.Applicantlpresent‘in}person.'. ,

e

_Mr.Bhanwar ?agri - Counsel for-respendent No.l
None for ot er respondents.

:CORAM: '

Hon'ble Mr. H 0. Gupta, Admlnlstratlve Member o ,‘ .

Hon'bl Mr.M.L;Chauhan, Jud1c1al Member.

ORDER (ORAL)
| ThisrCoa;empt‘Petition haswbeen riled'against the(alleged
'disobedience of fhe order .dated 19 9 2001 passed by this -
Tribunal in 0. A No.322/2001. The learned counsel for the State
pf RajasthaT Shri U.D. Sharma,'submits tna: the order of pneA
,rrlbunal had‘been complled with. The applisaAt who is peresenr
,;n person cdnfrrmed-the averments Of the learned'gounsel for
the respondents. In Ehercircuﬁstancesh we do-not feellit-proper
to “proioné.ithe Contempt ‘Peritidn. Therefpre, the C.P is

o e S . . ro
 dismissed. Tﬁe noticees are discharged. No order as to costs.

(M L. Chauhan) o - : - _ T ' ~(H.O.Gupta) . .
Mémber - (J) . : ' . ~ Member (A).




